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LETTER OII OFF-ER

Darc: 6 f,-o-f-2ai6p

Upon selection of Mr. Ajay Kuurar Augustine Son of Shri Surender KAugusrine resident of B_12g, Kdshna Nagar, pali Road, .lodhpur as t,cgal
Researcher under thc provisions of Scheme for engaging Legal Rcsearchcr in
Rajasrhan High Coun, offer to join wirhin seven days ftom rhe dare of receil)t of
this letter is being made broadly on following terms & condirions:_
l.That it is pure temporary contractual assignment for a pcriod of onc ycar
which shall not entail you to claim any regular appointment.
2.Prcmature discharge of the assignment witllout noticc shall he lawfirl provided
concerned Hon'ble Judge makes writtcn recommendation.

3.A fjxed honorarium of Rs.20,000/_ per month without any dearness or other
allowarce/perquisite, shall be paid to you. Howevel proportionale reduction
shall be made on account of unauthorized absence so also, abscnce beyond
permissible period of leave.

4.You shall be entitled to one casual leave on completiou of one calcndar month

and un-availed casual leave wjll accumulate uptill determination of term of
engagement

s.The provisions contained in Scheme Ior engaging l-egal Researcher in
Rajasthan High Court are binding upon you.

6.On successful completion of term of assignment, a certificate by the Registrar

General shall be issued.

7.You will maintain devotion to duty, and high standard o[ moral, during rhe

term of assignment. You wiil not disclose any fact which comes to your

knowledge on account of such official aftachment, during or after completion of

term of assignment, unless such discloslre is legally required in discharge of

lar,rfil duties.

B Your principal duties are as follows:

(a)To read the case files, and prepare the case, i.e. case summary and notes ard

chronology of events of such a comprehensive nature, that it may Sive to the

Honble Judge a complete view of the mater, including the Iegal questions

involved, and the latest case-law havilg bearing on the case either ways,

$)to searc\ and research\ega\ poins and princip\es \nder conuo\ and Buidcs oi

Hon'ble Judge,

(c)to searchout case \av' artic\es' papers and other re\evant matefia\ requked in



discharye of judiciauadmit stradve work,
(d)to take down notes of argumcnts and to prepare notes of cases,
(e)to identify facts, issues and questions t,at may arise iD rhe cou6. or
arguments, or as may be relevant for judgrnent,

(oto maintain record of judgments by the Judge alongwirh the point oI law
decided irt that panicular case, and to rnaintain it in such a manner, as to be very
conveniendy retrievable,,as and when nccded by the Judge, for any purpose
whatever,

(8)maiotenance of record of administrativc co[csponding, admiristrative files,
and, if specifically enkusted, of particular judicial file(s),

(h)to perform whatever is directed, iI the course of imparting training to you,

with regard to procedure and substantivc law,

(i)to assist Hon'ble Judge in preparing any speecvacademic paper

g.You will not be endtled to pracdce as a lawyer or to take any employment

during the term of assignment. lf already enrolled, you will intimare Bar

Council of Rajasthan for suspension of Enrollment.

lo.That you shall wear a black coat (a[d rn casc of male, tie also) during court

hours.

1].That you will carry a photo affixed identity card with you so that free access

to court room, computer cell and library can be given.

12. ThaL you will not proctice for a period of 3 years before Hon'ble ludge with

whom you were ottoched, nor will ever handle o cose' with relotion to which

you hove dischorged ony duty, in ony munner, as Legol Reseorcher

l3.Brcach of any term / condition or any indiscipline by you shall attract

termination of assignment without noLice. filt-r*l
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